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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH SITTING AT NEW DELHI

ORIGINAL APPLICATION NO. 521 of 2022

IN THE MATTER OF:

SAMPURNA NAND ....APPLICANT
VERSUS

STATE OF UPP AND ORS. ... RESPONDENTS
INDEX

SR. PARTICULARS PG.

NO. NO.

1. | ADDITIONAL COMPLIANCE AFFIDAVIT ON
BEHALF OF RESPONDENT NO. 57 LE M/S
ASHEERVAD STONES

2. | ANNEXURE CA-01

Photographs of telescopic chutes

3. | ANNEXURE CA-02

Photograph of water sprinkle installed at
the Grit Transfer point

4. | ANNEXURE CA-03

Photographs of energy meter and water

meter

5. | ANNEXURE CA-04

Photograph of plants

6.  ANNEXURE CA-05
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Photograph of Anti-Smog Gun
7. | ANNEXURE CA-06
Photograph of DG

8. | ANNEXURE CA-07
True copy of replies dated 04.02.2024 to the

show cause notice.

THROUGH,;

Udpaseh Shana %W./SL

UTKARSH SHARMA, SHARAD CHAUHAN

ADVOCATES FOR RESPONDENT NO. 57

CHAMBER NO. 203, M.C SETLAVAD CHAMBERS BLOCK,
SUPREME COURT OF INDIA-110001

8510052778

SHARADADVOCATE22@GMAIL.COM

DATED:19.02.2024
NEW DELHI
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 521 of 2022

IN THE MATTER OF:

SAMPURNA NAND ....APPLICANT
VERSUS

STATE OF U.P AND ORS. - . e RESPONDENTS

AND IN THE MATTER OF:

ADDITIONAL COMPLIANCE REPORT ON BEHALF OF M/S

ASHEERVAD STONE I.E RESPONDENT NO. 57.

1. It is most respectfully submitted that the Original
Application No. 521 of 2022 was listed before this
Hon’ble Tribunal on 08.01.2024, and after hearing the
matter at length this Hon’ble Tribunal has directed all
the parties concerned that they may file their respective
replies and Compliance Affidavit if any and fixed the
next date of hearing on 21.02.2024.

2. It is further submitted that the State of Uttar Pradesh,
through District Magistrate, Sonbhadra has filed a
compliance report on 08.01.2024 itself and in that there
were certain issues raised that needs to be addressed in

respect of answering respondents.
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3. It is pertinent to mention here that on Page No. 5024 of
the report dated 06.01.2024, it is specifically mentioned
that during the site inspection by the joint committee
the joint committee pointed out certain non-
compliances of the conditions as prescribed in Consent
to Operate hereinafter referred as C.T.O issued to the
answering respondent.

Further by way of the present Additional
Compliance Affidavit the answering respondent has
answered the compliances of the conditions in C.T.O.

4. As per the Point no. 6.14.(d)

L It is alleged that the Telescopic Chute has not been
found installed in the crusher plant.

In reply to the above averment of the
joint committee it is submitted that the Telescopic
Chute is installed at the ends of all the conveyer
belts since last 6 months and the size of the
Telescopic Chute is about 5 feet in length and the
chute is about 10 feet from the ground therefore

minimum dust emission from the unit which itself
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negate the finding of the joint committee. A true

photographs of telescopic chutes is annexed and

marked as ANNEXURE CA.O1( COLLY).

It is further pointed out by the joint committee
during the site inspection that water sprinkle
system has not been found installed at the Grit
transfer point, therefore in reply to this it is
submitted that the water sprinkles are installed at
all Grit transfer point to curb the Air Pollution and
the same fact was overlooked by the committee
during inspection. A photograph of water sprinkle
installed at the grit transfer point is annexed and

marked as ANNEXURE CA-02.

5. As per the Point No. 6.14.(e):

i

The committee has pointed out that during the
inspection the answering respondent has failed to
present the Log Book related the water meter but
the water meter and energy meter is fount to be
installed in the premises, therefore in reply to this

it is submitted that the project proponent has
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maintained a separate Register in which the
timings of the water pump is being noted down by
the supervisor. A photographs of energy meter and

water meter is annexed and marked ANNEXURE

CA-03.

6. As per the Point No. 6.14.(f):

i

As per the committee report the crusher unit of the
project proponent has a wind breaking wall on
South, East and West side of approx. 12 meters in
height but there is no wall found at the North side
of the unit, therefore is reply to this it is submitted
that the width of the North side of the plant is
about 80 feet and out of which there is a Dough in
which the big boulders are stored which are the
primary source of raw material and the width of
the Dough is about 35 feet with a wall of height 18
feet and there is store room adjacent to the dough
who’s width is approx. 10 feet in width with a wall

of approx. 10 feet in height and adjacent to the
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store room there is switch room who’s width is 15
feet and having wall of approx. 12 feet in height.

It is further submitted that in case no wind
breaking wall in the north side of the crusher unit
out of total width of the North open side of the
plant approx. 60 feet is having a walled structure
which is a permanent structure and remaining 20
feet is an opening in shape of a gate through which
vehicle passes after the loading.

As per the Point No. 6.14.(g) (h):

In reply to the findings of the committee related to
the plantation of trees in the premises of the plant
as green belt is partially complied by the answering
respondent, it is submitted that the project
proponent has planted near about 150 trees of
various variety likewise Jamun, Ashok, Sagaun,
Neem, Shesham and Palm trees etc an year back,
and out of which 50-55 plants have attained the
height of 6-7 feet and they need approx. 2 to 3

years to attain their maximum height after their
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roots go deep into the ground to be in the position
of self sustained.

It is further submitted that as per the C.T.O
condition - “A thick green belt of trees of suitable
species able to attain 8-10 meter height on maturity
has not found developed in multi-lineate staggered
manner on a minimum 33% of the land on which the
industry is established as per the "Protocol for
Development of Green Belt’ , it is submitted that
the total area of the crusher unit is not so big that
the 33% of the area may be converted into the
Green Belt, as if the same is to be done then in that
case there is no place left for the project proponent
to install all the machinery of the crusher plant.
And further if the project proponent plant the trees
in the area the also when the Summer season
come, then due to the dry terrain of the reason
water scarcity occur in the area and therefore it is
very much difficult to irrigate the trees with plenty

of water, as the plant registered under MSME unit
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and there is a bar to take out ground water more
than the fixed standards. Therefore the project
proponent has complied with the above conditions
as maximum as possible as per the terrain. A
photograph of plants is annexed and marked as

ANNEXURE CA-04.

8. As per the Point No. 6.14.(i):

T In reply to the findings of the committee in respect
of the fact that the respondent is partially
constructed the concrete and metal road to control
dust emission in the plant it is submitted that
there is concrete road in the premises and in
addition to control the dust emission produced
due to vehicle the project proponent has installed
an Anti- Smog gun in the premises to control dust
emission. A photograph of Anti-Smog Gun is

annexed and marked as ANNEXURE CA-0S.

9, As per the Point No. 6.14.(j):

1. In reply to the finding of the committee that the

height of the exhaust pipe of the DG set is not as
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per the standard, it is submitted that the height of
the exhaust pipe is approx. 8 feet and it is almost
12 feet from the ground. Photograph of DG set

annexed and marked as ANNEXURE CA-06

It is pertinent to point out at this juncture that the
UPPCB has served a show cause notice dated
12.01.2024 to the project proponent for mom
compliance and in reply to the same the project
proponent has submitted its reply with all condition
complied vide its reply letter dated 04.02.2024 to chief
environmental officer, UPPCB, Lucknow and Regional
officer, Sonbhadra. A true copy of replies dated

04.02.2024 is annexed and marked as ANNEXURE CA-

07.(COLLY)

It is further submitted that the there are no other
openings in the plant through any dust particle comes
out in the Atmosphere and also the project proponents
tends to comply with the conditions as specified in the
C.T.O as much as possible. And further submission in

respect of the committee’s other findings regarding
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project proponents it is made clear that all the
conditions found non compliant by the joint committee
has been complied with much before the visit of joint
committee.

12. Hence the present Compliance Affidavit.

THROUGH, 9\
: ¢
UTKARSH SHARMA, SHARAD CHAUHAN
ADVOCATES FOR RESPONDENT NO. 57
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH SITTING AT NEW DELHI
ORIGINAL APPLICATION NO.521 OF 2022

IN THE MATTER OF :

SAMPURNA NAND ... APPLICANT
VS

STATE OF U.P AND ORS. ....RESPONDENTS
AFFIDAVIT

I, Anita Singh W/o Sanjay Bhai Patel , aged about
46 years, R/o Ramarasahi, Patihata, Mirzapur, Uttar
Pradesh, 231304 prop. M/s Asheervad Stones, presently.
presently at New Delhi do here by solemnly affirm and state

as under:

1. That I am Prop. of Respondent No. S in the
abovementioned Original Application and I am Fully
conversant with the facts and circumstances of the
case to the best of my knowledge and belief and as
such competent to swear this affidavit in my personal

capacity.

2. That I have read and understood the contents of the
accompanying compliance affidavit and the same has

read over to me and explained to me by my counsel in
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my vernacular and hence swearing the present
affidavit.

3. 1 state that the contents of the above affidavit which
has been drafted under my instructions and the

contents are true and correct to the best of my

knowledge and belief.
sifh e

DEPONENT
VERIFICATION

I the above named deponent, do hereby verifying
that the contents of the above affidavit are true and
correct to the best of my knowledge and belief. No
part of it is false and nothing material has been
concealed therefrom.

Verified at New Delhi on the day of 16th February,

2024.
\
IDENTIFIED BY e
DEPONENT
THROUGH, /§aﬂ9\
e Newchtl Udeasdy Fowna i
B g I (UTKARSH SHARMA, SHARAD CHAUHAN)

ADVOCATES
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